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ThNDIX 

ORIGINAL APPLICATION NO. 

TVE APPLICATION UNDER SECTION  190F THE AINIST 

TRIBUN1LS ACT, 1985 

Title of the case:-

Between 

All India Guards Council, 
Registration No.1140 
(entral zone),Central 
Railway, Ajni, Nagpur - 
Through its Divisional 

'5ecretary, Rajendralal 
Ch akrabarty. 	 .. 	A-op lic ant 

And. 

The Chairman, 
Railway Board, 
Ministry ofRailways, 
New Delhi.' 

The General Manager, 
Central Railway, 
V.T.Bornbay. 

The Divisional Railway Manager, 
Central Railway, 
Nagpur. 	 .. 	Respondents 

I,. 

I N D E X 

"A 

S.No. 	Description of documents relied 	Page No. 
upon 

Application 	 . 	 2. - 16 

NotificatiOn No.G.S.R.527(E) 
dated July 1, 1985. 	.. 	 17 

Recommendations of the Fourth Pay 

Commission on to discontinue Selec-

tion Grade for posts in Group 

and 'D 	 ... 	18 

4. 	Impugned circular No.NGP/K-752/TFC/ 

REG/PASS. GUARD/Il dated 10 • 7 • 1990 	. 	19 
of the DM,Nagpur. 



S 

List of Goods Train Guards annexed 

with the impugned circular dated 

10.7.1990. 	 20 

Letter No.G.S./90/7 dated 28.6.90 
issued by the Ppplicant-CounCil. 	21 - 23 

70 	Letter No.AIG/CIVNGP/90-1 dated 
15.7.1990 issued by the applicant- 

council. 	 24 -'25 

8. 	Letter dated 14.7.90 issued,  by the 

plicant-Council. 	 26 

9, 	Letter No.BCT/834/17/2(AVC) dated 
9.2.1989 issued by the Bombay Divi- 

sion of Cent ral Railway,, Bombay. 	27 - 28 

Extract of revision classification 

of Guard post (merged of grades) - 

Railway Board's Letter No.E(NG)- 

1-86 PMI-II dated 12.3.1987. 	 29 

Letter dated 20.2. 1990 issued by the 

plicant-Council. 	 30 - 31 

ç. M 
Signature 6T 	Aplicant. 

For use in Tribunal's Office. 

Date of filing 	 . 
or 

Date of receipt by post 

Registration No. 
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miniStratiVe Tribunal, 
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Received crerk 
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Off iC? NOtes, Off ice Tribunal's Orders0 
Mebrandum, of côram. 	
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I12 
Tribunal's Order:- 	 Dated: 22.8.1990. 

Heard Mr,R.R.Pillai for the applicant. The application 

is on behalf of the All India Guards Council, whereas, 
"- 

Rule 4(5)(b) of the Central Administrative Tribunal 

(Procedure) Rules, 1987 provides that permission can be 

granted to an association representing the, persons desirous 

of joining in a single application provided, however, that 

the application shall disclose the categories of persons on 

whose behalf it has been filed, 4L44j 

The learned Counsel stated that he has filed an 

application for joining the name of Shi P.Mishra, who is a 

Guard and a member of All India Guards Council bs one of the 

applicants. This application.is  not available in the file 

although according to the Counsel this was filed in the 

Nagpur Sitting on 10th August, 1990. The application should 

also indicate the class/caegory of persons represented by 

the association and file a list of the members of the 
fr Az k.IYQ4 r 	. 

Association whom the association represents 	Subject to the 

above the application is admitted. 
	 IV 

Issue notice to the respondents to file their reply 

within four weeks from the date of receipt of this order, 

with a copy to the applicant, who may file his rejoinder, 

if any, within two weeks thereafter. 

Keep the case before the Dy. Registrar on 23.10.1990. 

(KAMLESHvAR NATH) 
v/C. 

(B.C.MATHUR) 
v/C. 



	 - 	 - 	---•.---- 	 --,.. 
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Date: 23,10,90 

Neither the Applicant nor 
his Advocate are oresent, 

- 	 Mrs • G.B.  Bore, As s t t. 
Personal Officer, Ce-tra1 Rly 

) 	A 	 Nagpur is present on behalf of 
Respondents.No, 2 and 3. 

Office to verify the 
acknowledgement due in resoect 
of Respondent No, 1. 

Ad.iourned fox to 5.12,90 
for 	reply by Respondnt No, 
2ana3, 
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An 	 Reistr, 
i 

4 	4'\ cv- 
Per Tribunal 	Date 37f2,o 
Applicant in pers.n I by  
Advocate / Respondent by4,ijy- / A7cQ( CL4 
Counsil. 'uo f-1 ej72 j  
The matter adjourned to (7f1/c/ • 
for 	1e4J Op 	040 
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- 	byhiC/-.- 	
Per Tribunal 	Date: t8r(y 
Applicant in pefson--J by 

	

Cétk - 	Advocate / Respondent by i*v 64i1 
Couns 

The matter adjourned to 	44(4( lov 

	

-. 	 for 	p-p c-rrt o 

ra1 



/ 

40° 



(Q 
0.A.692/90 	Camp at Nagpur 

Tribunal's order: 	 Datet 24-4-1991 

Applicant by Mr.F.J.Isaac holding 

the brief of Mr.R.Rajan Pillal, Respondents by 

Ms.Indira Bodade. 

Mr.Isaac moves M.P.No.88090 and 

M.P. N-22/91 for impleading one Prabhudas Sudaram 

Neshrarn as applicant No.2. As this request is to 

comply with the rules,these MPs are allowed. LIU'Cle-%'&1'61 

be made before the next hearing. 

The applicant has not yet complied 

in full with our order dated 22.8.1990. He should 

do so before the next hearing. 

he written statement of the 

respondents is on record. Refjoinder, if any, 

within a month. List the case for hearing in 

its own 

T 
(T.c .S .REDDY') 
Member(J) 

(P.s.cHAuDIIURI) 
Member(A) 
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As per direction of the 

Hon'bje Vice Chairman dated 
24.8.93,the matter is taken p 

() 	fom Sine-die list. Fix d for 
inal Hearing on  
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